IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1482 OF 2011
ARI SING QUT OF SLP (CRL.) NO 6876 COF 2010

SHV KALI & ORS. ..., APPELLANTS
VERSUS
STATE OF U.P. & ORS. ..... RESPONDENTS
ORDER
1. Leave granted.
2. We have heard | earned counsel for the parties.
3. W see from the record that the parties have

conprom sed their dispute and no further dispute renmins
to be sorted out. Respondent No. 2 has al so been served
but though the counsel has filed vakal atnana he is not
present in person today when the natter was taken up.

4. In this view of the matter, we allow this appeal
set aside the order of the H gh Court and direct the
Magi strate hearing the conplaint case out of which the
present proceedings arise to examne the nerits of the
case and pass appropriate orders uninfluenced by the

orders passed by this Court.



[ GYAN SUDHA M SRA]
NEW DELHI
JULY 22, 2011.



